central administrative Tribunal
Principal Bench

fLa. No. 2627 of 2002
Mo Mo Eed9/e007

Mew Delhi. this the Znd Bpril, 2005

HOR® BLE MR.JUSTICE V.S . AGGARKAL , CHATRMAN
MONZBLE MR. W.K.HMATOTRA, MEMBER (/)

paramijest - -Singh, _

“/n Late Shri Mohar Singh,
R/0 5~ %&, WIT Faridabad,
Maryand

{ By Advocate: Shri Arwvind Kumar Shuklal
cooApplicant

Varsues

1. inion of India
Defance Ssorefary.
South Blook,
Ministry of Defance.
Maw Delhi-11

.o chief of Naval Staff
Maval Head Quartars,
Zouth Blook,
New Delhi-11

& Tha Chisf of Naval Statf
(For acoPp (P&C) DRSS,
Maval Heacdgarters,
Mew Delhi-11

4. Ccommancding Officer,
THS India, Dalhousis Road,
eay Delhi-11

Raspondents.
(By advocate: Shri V.P.S. Raghav)

O
%.. OROER (Gral)

Justics VoS fggarwal.

During tha oourse of submissions, it was
pointed o tHe learned counsel for the applicant that he
should prefer an appzal/revision against The impuanad
arder dated 11.12.2001 fto ths ﬁuthority supariar  In
ohain to the authority which has paased'the SAME . The

applicant’s learned counssl had no objecition.

s

s




Jug/s

. aocordingly it iIs directed That e
applicant. will prefer an appeal /revision, as referred fo
above, o  the authority supsrior in chain o Thes
authority who had passed ths impugnsd order within N 6
menth  from today. The said authority would dispnse of
rhe same within three months from the date of Its
recsint by passing a speaking ofder and comnmunicats  fo
the applicant. O.a. is disposed of.
W;{ﬂﬁ_\
LKL Majotral (W.S.aggarwal)
Member (&) Chairman



